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CENTRAL ADMINISTRATIVE TRIEBUNAL
PRINCIPAL BENCH

HEW DELHI THIS 11TH Day OF SERPTEMREER 2002

HOM BLE SHRI GOVIMDAN S. TaMPI. MEMBER (A&

Girdhar Gopal Gard.
Fxaoutive Enginser (Retired
2524, Sector-16é

Faridabad.

.« Abplicants
(None present)

YERSUS

1. Union of India
through its Secretary
Ministry of Urban afttairs
& PRPoverty alleviation. GOI
Hirman Bhawan, MNew Delhi.

2. The Director General of Works
Centiral RPubklic Woirks Deptt.
Mirman Bhawan. MMew Delhi.

ne Chiet Enginesr (ODE)

stital Public Works Department
Sewa Bhawan, F.K.Puram

Hew Delhi - 110 0486,

{By Sh. K C D Gangwani. %r. Counsel)

DRDER (ORGL)

By Sh. Govindan S.Tampi.

In  this 04, the applicants seeaks sanction of

Rs. 2,344,836/ towards tH& treatment of his wife in
Appolo  Hospital batween 18-%2-99 and  A2-10-9% and
pavment of Rs. 1,74,836/~ to be made directly to the

ospital. The applicant sseks alsso  pavment of

interest @ 24 % on the delaved pavient.

2. Heard Sh.X.C.D.Gangwani. 1d. counsel for
the respondents. Sh., Sohan Lal, ld. counsel for the

wplicant., though was present on earlier occasion., was

not  present today. He, howewver, made his  appearancs

after the order was passed. 2/




A Thae applicant. a ratired Faeoutive
Engineer of CPWD had obhtained a advance pavment of Rg

1,.35,000/~ for the tresatment of his wite for cancer in
apollc  Hospital, where she was admitted on &9
Thspite of the best possible attention and treatment.
she passed away on 3-10-29. As against the net bill

af Ra., 3.34.83&/-. the applicant paid Ra. 1.60.000/~

{Rs., 1,35,.000/- from Govi. advances and the rest Trom
mis  owWwn rescurces) living a balance of Rs. 1,?4~836//
unpalia. Only on furnishing a promissory note for T

sbove amount ko the hospital. his wite’s body was
aleased by the hoespital authorities. Thaereatter the
applicant filed his claim tor reimbursemnant of madical

for  long.

@

expenses but the same remained in process

The advanced amount of Rs. 1.35,000/- was adjusted
against i leave encasimant. The applicant s
represesntation  for  the full reimbursemsnt of Rs.
3,334,836/ remained under axamination for long and tha

spplicant has not been able to effect the pavmasnt .

His  reguest  therefore is  that the amount of Hs
1.74,8%26/ be  pald to apollo Hospital. its be the
aamissible amount. Hence this 08

4. Grounds  raised  in the O/ are the

eligibility of the applicant to get the medical
reimbursenent.  towards the treatment of his wite. the
competence of the Hegad of the Department to pass  the
concerned  medical bill7 ﬁ@é esnsential nature  of
treatment undertaken in the Appolo Hospital and  the
correctness of  the bills themselves. The applicant

was  correctly entitled for reimbursemsnt of the above

HEHROSBNBER ., Howewer . the same has not besn granted as
wval . It is pointed out that the applicant has  mads
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monsiderable ettforts by moving the lumyftwﬂt authority

st to no avail so tar. He, therefaore, zeeks sanction
af Ra. 1.74,.8%56/~ so that ne could  discharged his

responsibility  towards the HMospital. who had tireated
mie wite. The above Was duly reiterated by Sn. Sonan
Lal. ld. counsel for the applicant during the nearing
an few previous dates. &, theretore. ahould succesd.

according to the applicant.

5. In the counter atfidavit. tilad on behalt
ot the respondents, the allesgations of the ap pplicant
arae rebutted. 1t is pointed out by tham that the
applicant had submitted his bills but the original

docunents. detailed list of all the wmedicines, lab

test etc. and certiticate of treating Doctor, had not
waen enclosed. While on the ong hand,. the applicant

ired the reimbursemsnt of Rs. 1,660,000/ deposited
Ly him ko the fBoollo Hospital and paymant ot
Re.l,74,836/- in addition to the HMospital, he had, on
the other hand, moved the Consumer Forum for the
refund  of the amount from the hospital and waiver of
the balanca. Thus the applicant was seskKing to  get

the pavments twice and therefore nis motives ar&

s . 1.74.83&/~ to the Hospital, though he was

claiming reimbursement th
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the rules. Furthar, the respondents had D&

repeatedly reguested the applicant to produce the

that the admissibility of the samse could be azzessad in

3

1 aary  documents and also the Hreak up of items 80

123

etk

e}




rermas  of the rulas. sut the same has not besn dong by

him. Unless and until. the Samne Was dons. the bills
could not be sanctionaa 1n accordance with the rules.
& The writhben pleas submitted in the Of and

the ocounter atfidavit wers torcefully reiterated bY

Shi. sohan  Lal and Sh. K. CLD.Gangwani. 3Sh. Sohan
Lal further indicated that the inclusion of the amount

~

of Hs. 1,460,000/ in the case tileda on behalf of the
o~

applicant betore the Consumer Forum wWas by mistake ana

the SAMS Has pean duly esctitiaed by

7. puring the oiral supmissions on P~ 8-2002
Sh. sphan Lal indio ated that the necessary dooumants
had en duly filed at the time of submission ot ths
bills. Sh Gangwan i submitted that the ariginals

have not been Lirought on racoird and that unless the

ariginal documents or  those duly certified by the

hospital showling the pavment are produced. fo s
respondents would not e in & oosition  to procaed

further in ths matter. Ld. counsel for the applicant

wan., theratfore. directed to produce the nacessary
original documsnts OF those with due certitication by

the Hospital with regard to the paymeEnts already mads
and  those to bae mace within two wesks time. Howaver,
today . it was tound that the counsel for the applicant

bao  not  done  the nesdtul . Intact he was not  even

present  even at the second call. but came only atter
the order was passed.
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Patwal/
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a. In wiew of the above. I am disposing of

t 05 with the obssrvations that if thse applicant or
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iz ocounsel

or billsm, Jduly

in  terms of the rules within one month from the date
at  receipt of a copy of this order. the respondents
shall. within one month thereafter consider the samne
in accordance wWwith law and pass necessary orders.,  IT
the applicant or his counsel is not able to do so, the
respondsnts shall be at liberty to deal with the
situation as found proper by bthem. HNo costs.

2. The opaerative portion of thiz order was
pronouhaed in  open Count at culmination of the oral

submissions.
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